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अिधसचूना

1 जुलाई 2024 

स0ं Ēा0 ǐव0 07(िन0)-01/2021-2950566--महा×मा गाँधी राƶीय Ēामीण रोजगार 

गारटंȣ अिधिनयम 2005 कȧ धारा-7 कȧ उप-धारा(1) के अनसुार मनरगेा अÛतग[त मजदरूɉ Ʈारा 

काय[ कȧ मांग के 15 (पÛ ġह) ǐदनɉ के अदंर काय[ ĤाƯ नहȣ ंहोन ेपर बेरोजगारȣ भƣा के Ĥावधान और 

धारा-7 कȧ उप-धारा (1) सह-पǐठत धारा 32 कȧ उप-धारा (1) Ʈारा Ĥदत शǐƠयɉ का Ĥयोग 

करते हुए राÏय सरकार एतɮ Ʈारा िनà निलिखत िनयमावलȣ बनाती ह ै:-  
महा᭜मा गाधँी रा᳦ीय ᮕामीण रोजगार गारंटी योजना के तहत  

िबहार बरेोजगारी भᱫा िनयमावली, 2024  

1. सिं¢Ü त नाम, ǐवè तार तथा Ĥारंभ ।-  

(i) यह िनयमावलȣ महा× मा गाँधी राç Ěȣय Ēामीण रोजगार गारटंȣ योजना के तहत ‘’ǐबहार 

बेरोजगारȣ  भƣा िनयमावलȣ, 2024” कहȣ जा सकेगी ।  

(ii) इसका ǐवè तार सपूंण[ ǐबहार राÏ य मɅ होगा ।  

(iii) यह िनयमावलȣ राजपğ मɅ Ĥकाशन कȧ ितिथ से लाग ूहोगी । 

2. पǐरभाषाऐ ं।- 

1.इस िनयमावलȣ मɅ, जब तक ǐक सदंभ[ स ेअÛ यथा अपेि¢त न हो – 

(i) ‘’अिधिनयम’’ स े अिभĤेत ह ै महा× मा गाधँी राç Ěȣय Ēामीण रोजगार गारटंȣ अिधिनयम, 

2005; 
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(ii) ‘’अपीलȣय Ĥािधकारȣ’’ से अिभĤेत ह ै“िजला पदािधकारȣ -सह- िजला काय[Đम समÛ वयक 

/ उप ǐवकास आयुƠ –सह- अपर िजला काय[Đम समÛ वयक;  

(iii) ‘’िजला काय[Đम समÛ वयक’’ स ेअिभĤेत ह ैसबंिंधत िजला के िजला पदािधकारȣ; 

(iv) ‘’अपर िजला काय[Đम समÛ वयक’’ स ेअिभĤेत ह ैसबंिंधत िजला के उप ǐवकास आयुÈ त; 

(v) ‘’िजला काय[Đम पदािधकारȣ’’ स े अिभĤेत ह ै िजले का िजला काय[Đम पदािधकारȣ 

(मनरगेा); 

(vi) ‘’काय[Đम पदािधकारȣ’’ से अिभĤेत ह ै ĤखÖ ड काय[Đम पदािधकारȣ/ Ĥभारȣ काय[Đम 

पदािधकारȣ; 

(vii) ‘’MIS’’ स े अिभĤेत ह ै nrega.nic.in पर Ēामीण ǐवकास मğंालय, भारत सरकार Ʈारा 

è थाǐपत   एव ं संचािलत Management Information System तथा इसमɅ सधंाǐरत सभी 

सूचनाएँ; 

(viii) “बेरोजगारȣ भƣा” से अिभĤेत ह ैअिधिनयम कȧ धारा-7 के अतंग[त मजदरूɉ Ʈारा काय[ कȧ 

मांग के 15 (पÛġह) ǐदनɉ के अÛदर रोजगार उपलÞध नहȣ ंकराये जान ेकȧ िèथित मɅ ǐदया 

जान े  वाला भƣा ।  

2. इस िनयमावलȣ मɅ ĤयुÈ त ǐकÛतु अपǐरभाǐषत शÞदɉ एव ंअिभå यǐƠयɉ के वहȣ अथ[ हɉगे जो अिधिनयम 

मɅ अथवा कɅ ġ सरकार अथवा राÏय सरकार Ʈारा समय-समय पर िनग[त ǐदशा-िनदȶश मɅ या माèटर 

सकु[ लर मɅ पǐरभाǐषत ǐकए गये हɉ । 

3. बरेोजगारȣ भƣे कȧ पाğता ।- 

यǐद अिधिनयम कȧ धारा 4(1) अधीन अिधसूिचत è कȧम के अतंग[त ǐकसी आवेदक को उसके आवेदन 

कȧ ĤािƯ के पÛ ġह ǐदन के भीतर या अिĒम आवेदन के मामलɉ मɅ ǐविनǐद[ç ट कȧ गयी रोजगार मांगन ेकȧ 

ितिथ स ेरोजगार उपलÞ ध नहȣ ंकराया जाता ह,ै दोनɉ मɅ जो पæ चातवƣȸ हो, तो वह इस िनयमावलȣ के 

िनयम- 5 के उपिनयम (i) के अधीन ǐविनǐद[ç ट दर स ेतथा िनयम- 6 के उपिनयम (vii) के अधीन िनयत 

सीमा के भीतर दिैनक बेरोजगारȣ भƣे का हकदार होगा । 

4. बरेोजगारȣ भƣा हेतु आवदेन ।-  

(i) MIS पर Ĥणालȣ Ʈारा सृिजत बेरोजगारȣ भƣा कȧ सूचना को इस िनयमावलȣ के अधीन काय[Đम 

पदािधकारȣ के काया[लय मɅ ĤाÜ त सूचना एव ंआवेदन माना जायेगा । 

(ii) MIS पर उपलÞ ध सूचना के अलावे बेरोजगारȣ भƣा का दावा करन ेवाला Ĥ× येक आवेदक रोजगार   

Ĥदाय हते ु ǐविनǐद[ç ट ितिथ कȧ समािƯ के 30 ǐदनɉ के भीतर, Ēाम पचंायत / काय[Đम 

पदािधकारȣ   को बेरोजगारȣ भƣे के िलए अपना आवेदन द ेसकेगा ।  

(iii) यǐद पǐरवार का मिुखया या पǐरवार का कोई वयèक सदèय बेरोज़गारȣ भƣा के िलए िलिखत Ǿप     

स ेआवेदन दने ेमɅ असमथ[ हो तो वह काय[Đम पदािधकारȣ के सम¢ उपिèथत होकर मौिखक Ǿप 

स े  भी अपनी बातɅ रख सकता ह,ै िजस ेअिभिलिखत कर उसका हèता¢र या अँगठेू का िनशान 

ĤाƯ   ǐकया जायेगा । 

(iv) ऐस ेअितǐरÈ त बेरोजगारȣ भƣा के िलए पृथक अविध हतेु पृथक आवेदन दनेा होगा ।  

(v) रोजगार कȧ मांग हते ुĤè तुत आवेदन कȧ पावती, आवेदन के साथ सलंÊ न करना होगा । 

(vi) काय[ पर उपिèथत होन े का Ĥमाण / साê य, अथा[त जब आवेदक Ēाम पचंायत / काय[Đम 

पदािधकारȣ   के िनदȶश पर काय[ पर उपिèथत हुआ था तब काय[ è थल Ĥभारȣ Ʈारा उस ेरोजगार 

उपलÞ ध नहȣ ं  कराया गया था, सलंÊ न करना आवæ यक होगा, अÛ यथा उसका आवेदन नामजंूर 

कर ǐदया जायेगा । 
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(vii) आवेदक को रोजगार मांगन ेके आवेदन के ĤािƯ कȧ हèता¢रयƠु एव ंितिथयुÈ त पावती मिुखया 

/  Ēाम पचंायत सदèय (वाड[ सदèय), काय[Đम पदािधकारȣ अथवा पचंायत रोजगार सवेक Ʈारा 

नरगेा अिधिनयम 2005 कȧ अनसुूची ii के ǐबÛ द ु10 के अनसुार दये होगा अÛ यथा अिधिनयम के 

Ĥावधान   के उã लघंन कȧ िèथित मɅ दोषी पर अिधिनयम के धारा 25 के तहत कार[वाई कȧ जा 

सकेगी । 

5. बरेोजगारȣ भƣे कȧ दर ।- 

(i) महा×मा गाधँी नरगेा योजना के अतंग[त, बेरोजगारȣ भƣा का भुगतान दये ितिथ स ेउÈ त ǐवƣीय 

वष[ के अतंग[त Ĥथम 30 ǐदनɉ के िलये मनरगेा अिधिनयम के अतंग[त अकुशल मजदरूȣ हते ुसदंये 

दिैनक दर कȧ एक चौथाई कȧ दर से तथा 30 ǐदनɉ के पæ चात ् (ǐवƣीय वष[ के शेष अविध के 

िलये) अकुशल मजदरूȣ हते ुसदंये दिैनक दर का आधा दर पर दये होगा । बेरोजगारȣ भƣा कȧ 

दयेता माğ उतन े ǐदनɉ के िलये हȣ ंहोगी िजतन ेǐदनɉ के िलये काम मांगा गया ह ैऔर आवेदक 

पǐरवार के ǐकसी भी सदè य को काम उपलÞ ध करा दने ेकȧ ितिथ से बेरोजगारȣ भƣा कȧ दयेता 

समाÜ त हो जायेगी । बेरोजगारȣ भƣा कȧ गणना, मांगे गये काम के ǐदनɉ कȧ सÉं या कȧ सीमा के 

भीतर, उतन ेǐदनɉ के िलये हȣ ंकȧ जायेगी िजतन ेǐदनɉ तक काम उपलÞ ध नहȣ ंकराया गया हो ।  

(ii) बेरोजगारȣ भƣे कȧ अिधकतम सीमा– एक पǐरवार Ʈारा मजदरूȣ एव ंबेरोजगारȣ भƣा दोनɉ को 

िमलाकर उपािज[त कुल रािश, एक ǐवƣीय वष[ के दौरान काय[ के 100 ǐदनɉ कȧ मजदरूȣ कȧ कुल  

रािश से अिधक नहȣ ंहोगा िजसके िलये अिधिनयम के अधीन रोजगार कȧ गारटंȣ दȣ गयी ह ै। 

(iii) अिधिनयम मɅ बेरोजगारȣ भƣा कȧ दर मɅ सशंोधन कȧ िèथित मɅ राÏय सरकार Ʈारा एतɮ दर के 

अनǾुप हȣ बेरोजगारȣ भƣा का भुगतान ǐकया जायेगा ।  

6. बरेोजगारȣ भƣे कȧ èवीकृित / अèवीकृित कȧ ĤǐĐया ।- 

(i) सबंिंधत जॉबकाड[धारȣ पǐरवार को MIS Ĥणालȣ Ʈारा गणना कर Ĥदिश[त बेरोजगारȣ भƣा दये 

होगा । काय[Đम पदािधकारȣ ससमय कार[वाई सिुनिƱत करɅगɅ ।  

(ii) बेरोजगारȣ भƣे के अÛ य मामल ेयथा िनयम 4 (ii) के Ĥावधान के अधीन ĤाÜ त आवेदन पर भी 

िनण[य काय[Đम पदािधकारȣ Ʈारा ससमय िनण[य िलया जायेगा । 

(iii) MIS Data Entry PO login के D24 Delay Compensation Module के Unemployment Allowance 

मɅ MIS Ĥणालȣ Ʈारा सृिजत बेरोजगारȣ भƣा कȧ सूचना Ĥदिश[त होन े / आवेदक Ʈारा आवेदन 

Ĥèततु करन ेकȧ ितिथ स े15 ǐदनɉ के भीतर, बेरोजगारȣ भƣे कȧ è वीकृित / अè वीकृित के सबंधं मɅ 

िनण[य काय[Đम पदािधकारȣ Ʈारा िलया जायेगा तथा आदशे / िनण[य कȧ Ĥित आवेदक, Ēाम  

पचंायत एव ं िजला काय[Đम समÛ वयक, अपर िजला काय[Đम समÛ वयक एव ं िजला काय[Đम 

पदािधकारȣ को अिनवाय[त: उपलÞ ध कराया जायेगा । 15 ǐदनɉ के अÛदर बेरोजगारȣ भƣे कȧ  

è वीकृित / अè वीकृित के सबंधं मɅ काय[Đम पदािधकारȣ Ʈारा आदशे पाǐरत नहȣ ं ǐकये जान ेकȧ 

िèथित मɅ यह माना जायेगा कȧ MIS Ĥणालȣ Ʈारा सृिजत बेरोजगारȣ भƣा सहȣ ह ैतथा काय[Đम 

पदािधकारȣ Ʈारा इसके भुगतान कȧ कार[वाई ससमय सिुनिƱत कȧ जाएगी । 

(iv) बेरोजगारȣ भƣे कȧ è वीकृित कȧ दशा मɅ, Ēाम पचंायत / काय[Đम पदािधकारȣ को Ĥ× येक मामले मɅ 

रोजगार उपलÞ ध नहȣ ंकरान ेका कारण दशा[ना आवæ यक होगा । इस ेसुिनिƱत करना सबंिंधत 

पचंायत रोजगार सवेक एव ंकाय[Đम पदािधकारȣ का दािय× व होगा । 

(v)      अèवीकृत आवेदनɉ को ĤखÖड / Ēाम पचंायत के सूचना पट पर कारण सǐहत Ĥदिश[त ǐकया      

जायेगा । काय[Đम पदािधकारȣ का यह भी उƣरदािय×व होगा कȧ सबंिंधत आवेदक को सबंिंधत Ēाम 

पचंायत के माÚयम स ेपğ के Ʈारा उसके आवेदन कȧ कारण सǐहत अèवीकृित कȧ सूचना Ĥेǐषत कȧ 

जाएगी । 
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(vi)   बेरोजगारȣ भƣे का भुगतान भी उसी तरह ǐकया जायेगा, िजस तरह अिधिनयम अतंग[त मजदरूȣ का 

भुगतान ǐकया जाता ह ैऔर काय[Đम पदािधकारȣ MIS Ʈारा इसका भुगतान सिुनिƱत करɅगे । 

(vii) काय[Đम पदािधकारȣ Ʈारा, बेरोजगारȣ भƣा è वीकृित आदशे जारȣ करन ेकȧ ितिथ से, आवेदक को 

बेरोजगारȣ भƣे का भुगतान 15 ǐदनɉ के भीतर कर ǐदया जाना ह ै। यǐद इसमɅ कोई ǐवलबं होता ह ै

तो आवेदक “महा×मा गाधँी राƶीय Ēामीण रोजगार गारटंȣ योजना, ǐबहार- ǐवलबं स े मजदरूȣ 

भुगतान हतेु ¢ितपूित[ भुगतान िनयमावलȣ, 2017” के Ĥावधानɉ के अनǾुप 0.05 Ĥितशत Ĥितǐदन 

कȧ दर स ेमआुवजा पान ेका हकदार होगा । 
 

7. बरेोजगारȣ भƣा भुगतान का मद ।- 

बेरोजगारȣ भƣा का भुगतान समिुचत जाँचोपरांत Ĥथमतः ǐबहार रोजगार गारटंȣ िनिध (State 

Employment Guarantee Fund or SEGF in Short) मɅ राÏयांश मद कȧ उपलÞध रािश स ेǐकया जायेगा, 

त×पƱात इसकȧ Ĥितपूित[ उƣरदायी पदािधकारȣ / पदािधकाǐरयɉ  या अिभकरण / अिभकरणɉ स े30  

ǐदनɉ मɅ वसूलȣ करते हुए कर लȣ जायेगी । उƣरदायी पदािधकाǐरयɉ / किम[यɉ स े वसूलȣ एव ं इसस े

सबंिंधत पजंी का सधंारण करन ेकȧ जवाबदहेȣ काय[Đम पदािधकारȣ कȧ होगी । वसूलȣ कȧ गयी रािश  

ǐबहार रोजगार गारटंȣ िनिध (SEGF) के खाते मɅ जमा कȧ जाएगी । बेरोजगारȣ भ× ता भुगतान होन ेके 

Ĥ× येक Ǻç टांत और उसकȧ Ĥितपूित[ ǐकए जान े कȧ समी¢ा िजला काय[Đम समÛ वयक Ʈारा करायी  

जायेगी । 

8. िनà निलिखत पǐरिèथितयɉ मɅ बेरोजगारȣ भƣा देय नहȣं होगा ।- 

(i)  (क) यǐद आवेदक अथवा उसके पǐरवार का कोई सदèय, उपलÞध कराए गए रोजगार को èवीकार   

नहȣ ंकरता ह;ै अथवा  

(ख) काय[ पर उपिèथित के िलए, काय[Đम पदािधकारȣ / Ēाम पचंायत अथवा काया[Û वयन एजɅसी  

Ʈारा ǐवǐहत रȣित स ेआवेदक को ससमय सूचना जारȣ कर दȣ जाती ह ैतथा आवेदक अथवा उसके 

पǐरवार का कोई सदè य सूिचत ǐकए जान े के 15 ǐदनɉ के भीतर काय[ è थल पर उपिèथत होन ेमɅ 

ǐवफल रहता ह;ै अथवा  

(ग) यǐद आवेदक या उसके पǐरवार, Ēाम पचंायत अथवा काया[Û वयन एजɅसी कȧ अनमुित के ǐबना  

एक सÜ ताह स े अिधक के िलए काय[ मɅ लगातार अनपुिèथत रहता ह ैअथवा ǐकसी माह मɅ एक  

सÜ ताह से अिधक अविध के िलए अनपुिèथत रहता ह;ै 

तो उपयु[Ơ तीनɉ पǐरिèथयɉ (क, ख, एव ंग) मɅ आवेदक, तीन माह के िलए बेरोजगारȣ भƣा का 

हकदार नहȣ ंहोगा, यधǐप, इस अविध के दौरान वह रोजगार हते ुआवेदन कर सकता ह ै।  

(ii) उस अविध हते ुिजसमɅ आवेदक अथवा उसके पǐरवार का कोई å यè क सदè य िजसका नाम रोजगार  

काड[ मɅ दज[ ह,ै योजनाÛ तग[त काय[रत ह ै। 

(iii) वह अविध, िजसके िलए रोजगार चाहा गया हो, समाÜ त हो जाती ह ैऔर आवेदक के पǐरवार का 

कोई सदè य िनयोजन के िलए सूचना ǐदये जान ेके बावजूद नहȣ ंआता ह ै।  

(iv) यǐद आवेदक के पǐरवार के वयè क सदè यɉ न ेǐवƣीय वष[ के दौरान कुल िमलाकर कम स ेकम   100 

ǐदनɉ का रोजगार ĤाÜ त कर िलया ह ै। 

(v)    यǐद आवेदक के पǐरवार न ेमजदरूȣ एव ंबेरोजगारȣ भƣा, दोनɉ को िमलाकर उतना उपािज[त कर  

िलया ह,ै जो ǐवƣीय वष[ के दौरान काय[ के सौ ǐदनɉ कȧ मजदरूȣ के बराबर ह ै।  

(vi) åयǐƠ सामाÛयतः काय[ के िलए कम–से–कम 14 ǐदनɉ कȧ लगातार अविध हते ुउपलÞध होगा ।   

इसके अितǐरƠ यǐद कोई काय[ èवÍछता-सुǐवधाओ ंस ेसबंिंधत (Sanitation facility related) ह ैतो 

काय[ के िलए आवेदन कम–से-कम छ: (06) ǐदन के िनरतंर काय[ के िलए होना चाǐहए । यǐद वह 

इतना समय दने ेमɅ असमथ[ ह ैतो वह बेरोज़गारȣ भƣा पान ेका पाğ नहȣ ंहोगा । 
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(vii) यǐद रोजगार कȧ मांग पर चाल ूकायɟ मɅ रोजगार दनेा तकनीकȧ मापदडंɉ के आधार पर सभंव नहȣ ं

हो तथा नया काम चालू करन े के िलए कम-से-कम 10 Įिमक उपलÞध नहȣ ं हो (यह वृ¢ारोपण 

Afforestation काय[ के िलये लागू नहȣ ंहोगा) तो ऐसी पǐरिèथित मɅ भी बेरोजगारȣ भƣा दये नहȣ ं 

होगा । 

9. बरेोजगारȣ भƣा हेतु अपीलȣय Ĥािधकारȣ ।- 

(i) बेरोजगारȣ भƣा हतेु Ĥè तुत आवेदन पर कȧ गई काय[वाहȣ से सतंçु ट नहȣ ं होन े पर कोई भी 

आवेदक, अपीलȣय Ĥािधकारȣ के सम¢ आदशे कȧ ितिथ स े30 (तीस) ǐदनɉ के भीतर, अपील 

कर सकेगा । 

(ii) काय[Đम अिधकारȣ Ʈारा बेरोजगारȣ भƣा के सबंधं मɅ पाǐरत आदशे के ǐवǾƨ अपील, आवेदक 

Ʈारा अपर िजला काय[Đम समÛ वयक-सह-उप ǐवकास आयुƠ के सम¢ कȧ जायेगी । 

(iii) अपर िजला काय[Đम समÛ वयक-सह-उप ǐवकास आयुƠ के Ʈारा अपील मɅ पाǐरत आदशे के 

ǐवǽƨ ǐƮतीय अपील, िजला पदािधकारȣ–सह–िजला काय[Đम समÛ वयक के सम¢ कȧ जायेगी । 

(iv) अपीलȣय Ĥािधकारȣ को अपील कȧ ितिथ स े60 (साठ) ǐदनɉ कȧ वधैािनक समय सीमा के भीतर 

अपील का िनराकरण करना अिनवाय[ होगा तथा कȧ गयी कार[वाई के बार ेमɅ िलिखत मɅ आवेदक 

को सूिचत ǐकया जायेगा ।  
 

10. बरेोजगारȣ भƣा पर कृत कार[वाई पर अनुĮवण ।- 

(i) बेरोजगारȣ भƣा के भुगतान और ĤǐĐया का åयापक Ĥचार-Ĥसार राÏय, िजला एव ंĤखÖड èतर 

स ेǐकया जाएगा । इसकȧ चचा[ रोजगार ǐदवस मɅ भी कȧ जाएगी । 

(ii) िजला काय[Đम समÛ वयक-सह-िजला पदािधकारȣ बेरोजगारȣ भƣे के दावे और एतɮ नरगेासॉÝट 

पर उपलÞध Ĥितवेदन के सबंधं मɅ कृत कार[वाई पर मािसक बठैक आयोिजत करɅगे एव ं

िनयमावलȣ के Ĥावधानɉ को Ǻढ़तापूव[क लागू करवाना सिुनिƱत करɅगे । 

(iii) काय[Đम पदािधकारȣ Ʈारा बेरोजगारȣ भƣा के भुगतान हते ुĤाƯ आवेदनɉ एव ंकृत कार[वाई के 

सबंधं मɅ िजला काय[Đम समÛ वयक को ǐवèतृत मािसक Ĥितवेदन समǐप[त ǐकया जायेगा तथा 

नरगेासॉÝट पर सभी आवæयक सूचनाओ ंकȧ सहȣ-सहȣ Ĥǐवǐƴ सिुनिƱत कȧ जाएगी । 

(iv) काय[Đम पदािधकारȣ Ʈारा PO Login Compensation Module अÛतग[त Unemployment 

Allowance module तथा पचंायत रोजगार सवेक Ʈारा MIS मɅ दज[ मांग के ǐवǽƨ आवǐंटत 

काय[ एव ंबेरोजगारȣ भƣा सबंधंी Alert पर िनरतंर नजर राखी जाएगी तथा ĤखÖ ड è तरȣय 

साÜ ताǐहक समी¢ा× मक बठैक मɅ अĒेतर समिुचत कार[वाई सिुनिƱत करɅगे । 

11. ǐविनयम बनाने कȧ शǐƠ ।-  

राÏ य सरकार इस िनयमावलȣ के सभी अथवा ǐकÛ हȣ ंĤावधानɉ को ǐĐयािÛवत करन े के िलये ǐविनयम 

बना सकेगी । 

12. शकंाओ ंका िनराकरण ।- 

यǐद इस िनयमावलȣ के ǐकसी उपबधं के सबंधं मɅ कोई शकंा उ× पÛ न हो, तो उस मामले को Ēामीण 

ǐवकास ǐवभाग, ǐबहार सरकार को िनǐद[ƴ ǐकया जायेगा और उसका िनण[य अिंतम होगा । 
ǐबहार-राÏ यपाल के आदेश से, 

(ह०) अè पç ट,  

सरकार के सिचव । 
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The 1st July 2024 

No. Ēा0 ǐव0 07(िन0)-01/2021-2950566--In exercise of the powers conferred by 
sub-section (1) of section 7 of the Mahatma Gandhi National Rural Employment 
Guarantee Act, 2005 (Hereafter the Act) read together with sub section (1) of section 32 
of the same Act, the state government hereby makes the following rules:– 

          Bihar Unemployment Allowance Rules, 2024 Under Mahatma Gandhi 
National Rural Employment Guarantee Scheme 

1. Short Name, Extent and Commencement -  
This set of rules may be called Mahatma Gandhi National Rural Employment 
Guarantee Scheme, Bihar – “Unemployment Allowance Rules, 2024".  
It will cover the entire state of Bihar.  
The rules will come into force from the date of its publication in the Official 
Gazette. 

2. Definitions- 
1. In the rules, unless the context requires otherwise – 

(i) "The Act" means the Mahatma Gandhi National Rural Employment 
Guarantee Act, 2005. 

(ii) "Appellate Authority" means "District Magistrate -cum- District 
Programme Coordinator / Deputy Development Commissioner- cum- 
Additional District Programme Coordinator. 

(iii) "District Programme Coordinator" means the District Magistrate of 
the district concerned. 

(iv) "Additional District Programme Coordinator" means the Deputy 
Development Commissioner of the district concerned; 

(v) "District Programme Officer" means the District Programme Officer 
(MGNREGA) of the district; 

(vi) "Programme Officer" means the Block Programme 
Officer/Programme Officer in charge of Block. 

(vii) "MIS" means the Management Information System established and 
operated by the Ministry of Rural Development, Government of India 
on nrega.nic.in and all information contained therein;  

(viii) "Unemployment Allowance" means an allowance paid by workers 
under section 7 of the Act in the event of employment not having 
been provided within 15 (fifteen) days of demand for work.  

2. The words and expressions used but undefined in these rules shall have the 
same meaning as defined in the Act or the Guidelines or Master Circulars 
issued from time to time by the Central Government or the State 
Government. 

3. Eligibility for Unemployment Allowance- 
If under the scheme notified under section 4(i) of the Act employment is not 
provided to an applicant within fifteen days of receipt of his/her application or 
from the date of seeking employment specified in the case of advance 
application, whichever is later, Unemployment Allowance shall be provided to 
such applicants at the rate specified under sub-Section (i) of Section 5 of the Act 
and sub-Section (vii) of Section 6 of the Act. 
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4. Application for Unemployment Allowance- 

(i) The information on Unemployment Allowance generated by the system on 
MIS shall be treated as information and application received in the office of 
the Programme Officer under these Rules. 

(ii) In addition to the information available on MIS, every applicant claiming 
Unemployment Allowance, within 30 days of the expiry of the date specified 
for grant of employment, shall submit an application to the Gram 
Panchayat/Programme Officer claiming Unemployment Allowance. 

(iii) If the head of the family or any adult member of the family is unable to 
apply in writing for Unemployment Allowance, he / She can appear before 
the Programme officer and put forth his/her views orally, which will be 
recorded and his/her signature or thumb impression will be obtained.  

(iv) Application for Unemployment Allowance will have to be submitted each 
time employment is not made available.  

(v) Acknowledgement slip of the application submitted for demand of 
employment has to be attached to the application.  

(vi) Applicant will have to submit proof of presence i.e. if the applicant was in 
the Gram Panchayat, if he/she was present on the instructions of the 
Programme Officer, if he/she was not provided employment by the 
workplace in-charge etc. In absence of proof, his/her application will be 
rejected.  

(vii) The applicant shall be eligible to receive a signed and dated 
acknowledgement of receipt of the application for employment from 
Mukhiya/Wardmember/Programme Officer/Panchayat Rozgar Sewak in 
accordance with point 10 of Schedule II of the Act. In case of transgression, 
action will be taken against the person responsible as per section 25 of the 
Act. 

5. Rate of Unemployment Allowance- 
(i) The daily Unemployment Allowance under Mahatma Gandhi NREGA 

Scheme, will be at a rate one fourth of the wage rate for the first 30 days 
during the financial year and after 30 days (for the remaining period of the 
financial year) at the rate of half of the wage rate. The liability of 
Unemployment Allowance will be only for the number of days for which 
work demand has been made and the liability of Unemployment Allowance 
will end from the date of which work has been provided to any member of 
the family of the applicant. The Unemployment Allowance will be calculated 
within the limit of the number of days of work demanded and only for the 
number of days for which work has not been provided.  

(ii) Maximum limit of Unemployment Allowance: The wages earned by the 
household of the applicant and Unemployment Allowance taken together 
shall not exceed to the wages for one hundred days of work within the 
financial year for which employment is guaranteed under the Act. 

(iii) In case of revision in the rate of Unemployment Allowance in the Act, 
Unemployment Allowance will be paid by the state government as per the 
rate so held. 
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6. Process of approval/rejection of Unemployment Allowance- 

(i) The Unemployment Allowance calculated by the MIS system will be payable 
to the concerned job card holder family. Programme officers will ensure 
timely action. 

(ii)  Other matters of Unemployment Allowance such as applications received 
under the provisions of Rule 4(ii) shall also be decided by the Programme 
Officer in due course.  

(iii) The decision regarding approval / rejection of Unemployment Allowance 
will be taken by PO within 15 days since its generation in PO login D24 Delay 
Compensation module of MIS data entry system as Unemployment 
Allowance / from the date of submission of application for Unemployment 
Allowance by the applicant and necessarily will be communicated to the 
applicant along with a copy to DPC, ADPC, DPO and Gram Panchayat. In case 
order is not passed by the Programme Officer regarding its approval / 
rejection, it will be considered that the Unemployment Allowance generated 
by the MIS system is correct and the process of its payment will have to be 
ensured by Programme Officer in time.   

(iv) In case of approval of Unemployment Allowance, it will be mandatory for 
the Programme Officer/ Gram Panchayat to mention the reason/reasons for 
not providing employment in each case. It will be the responsibility of the 
concerned Panchayat Rozgar Sevak and Programme Officer to ensure this. 

(v) Rejected applications along with reasons will be displayed on notice board of 
Gram Panchayat and Block. It will also be the responsibility of the 
Programme officer to made available the letter to the applicant through 
Gram Panchayat regarding rejection of his application for Unemployment 
Allowance along with reasons.  

(vi) Unemployment Allowance will also be paid in the same manner as wages is 
paid under the Act and the Programme Officer shall ensure payment by MIS.  

(vii) The Unemployment Allowance is to be paid to the applicant within 15 days 
from the date of issue of Unemployment Allowance sanction order by the 
Programme Officer. In case of any delay, the applicant will be entitled to 
compensation at the rate of 0.05 per cent per day as per the provisions of 
"Mahatma Gandhi National Rural Employment Guarantee Scheme, Bihar- 
Payment of Compensation for Delayed Wage Payment Rules, 2017".  

7. Fund of Unemployment Allowance Payment-  
After due scrutiny, the Unemployment Allowance will be paid firstly from the 
amount available in the State Employment Grant Fund, or SEGF in short, and after 
which it will be reimbursed within 30 days by recovering it from the responsible 
official / officials or agency / agencies. The Programme Officer will be responsible 
for its recovery from the concerned official / officials and maintaining the register 
related to it. The amount collected will be deposited in the account of Bihar 
Employment Guarantee Fund (SEGF). Every instance of payment of 
Unemployment Allowance and its recovery will be reviewed by the District 
Programme Coordinator.  
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8. Unemployment Allowance will not be payable under the following 

circumstances – 
(i) a)  If an applicant or any member of his family does not accept the      

employment provided to her/his household; or 
b) does not report for work within fifteen days of being notified by the 

Programme officer / Gram Panchayat or the implementing agency: or 
c) If an applicant or any member of his family continuously remains 

absent from work without obtaining permission from the concerned 
implementing agency, for a period of more than one week; or 
remains absent for a total period of more than one week in any 
month. 

In all the above mentioned circumstances (a, b and c), shall not be eligible 
to claim the Unemployment Allowance payable under this Act for a period 
of three months thereafter but shall be eligible to seek employment under 
the Scheme at any time. 

(ii) For the period in which the applicant or any adult member of his family 
whose name is registered in the employment card is employed under the 
scheme. 

(iii) The period for which employment is sought comes to an end and no 
members of the household of the applicant had turned up for 
employment;  

(iv) If the adult members of the household of the applicant have received in 
total at least 100 days of work/employment within the financial year;  

(v) The household of the applicant has earned as much from the wages and 
Unemployment Allowance taken together as is equal to the wages for one 
hundred days of work during the financial year. 

(vi) The person (applicant) shall ordinarily be available for work for a 
continuous period of at least 14 days and if a work is related to sanitation 
facilities, the application for work should be for at least six (6) days of 
continuous work. If he is unable to give so much time, he will not be 
eligible for Unemployment Allowance. 

(vii) If it is not possible to provide employment in ongoing works on demand of 
employment on the basis of technical criteria and at least 10 workers are 
not available to start new work (this will not be applicable for plantation 
afforestation work), then Unemployment Allowance will not be payable 
even in such circumstances.  

9. Appellate Authority for Unemployment Allowance - 
(i) If an applicant is not satisfied with the action taken on the application 

submitted for Unemployment Allowance, he may appeal before the 
appellate authority within 30 (thirty) days from the date of the order.  

(ii) An appeal against the order passed by the Programme Officer regarding 
Unemployment Allowance shall be made by the applicant before the 
Additional District Programme Coordinator. 

(iii) A second appeal against the order passed in the appeal by the Additional 
District Programme Coordinator will be made before the District Magistrate.  
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(iv)  The appellate authority shall be required to dispose of the appeal within a 

statutory time limit of 60 (sixty) days from the date of appeal and inform the 
applicant in writing about the action taken.  

10. Monitoring of action taken on Unemployment Allowance - 
(i) The process and payment of Unemployment Allowance will be widely 

publicized at state, district, and block levels. It will also be discussed in the 
Rozgar Diwas meetings. 

(ii) District Programme Coordinator shall hold monthly meetings to review the 
action taken in respect of Unemployment Allowance claims and reports 
available on NREGA SOFT and ensure strict implementation of the provisions 
of the Rules.  

(iii) A detailed monthly report will be submitted to the District Magistrate-cum-
District Programme Coordinator regarding the applications received by the 
Programme Officer for payment of Unemployment Allowance and the 
correct entry of all necessary information on NREGA SOFT will be ensured.  

(iv) The Programme Officer shall continuously monitor the Unemployment 
Allowance Module under PO Login Compensation Module where as 
Panchayat Rozgar Sevak will monitor the Alerts regarding work allocation 
against registered demand for work in MIS. PO will ensure further 
appropriate action in the block level weekly review meeting.  

11. Power to make regulations-  
The State Government may make regulations for carrying out all or any of the 
provisions of these Rules. 

12. Resolving doubts- 
If any doubt arises in respect of any provision of this Rules, the matter shall be 
referred to the Department of Rural Development, Government of Bihar and its 
decision shall be final. 

By order of The Governor of Bihar, 
Sd/-Illigible, 

Secretary to the Government. 
———— 

अधी¢क, सिचवालय मुġणालय,

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत । 

ǐबहार गजट (असाधारण) 572-571+10-डी0टȣ0पी0 ।
Website: http://egazette.bih.nic.in 


